
                                                              
 
  

1 | P a g e  
 

 
ACTION TAKEN REPORT ON THE SECOND REPORT OF THE 

SIXTH STATE FINANCE COMMISSION 
 

1. All Local Governments should prepare a GIS map indicating the revenue bases and 
make it a public document.                                                                      (Para 2.79) 
 

Action taken 
            The recommendation is accepted. 

 
2. There should be absolute tax transparency. The list of taxpayers, other revenues, 

and the details of their tax including their over-dues should be generated           
automatically. These details are to be made available for public scrutiny on the 
website of the Local Governments with linkages to the website of Local Self 
Government Department (LSGD).                                                          (Para 2.80) 
 

Action taken 
            The recommendation is accepted. 

  
3. Facilities for e-payment of all dues to Local Governments should be provided. 

                                                                                                                (Para 2.81) 
Action taken 
            The recommendation is accepted. 

 
4. Kudumbashree units could be assigned the task of collecting dues.      (Para 2.82)                                                                                                       
 

Action taken 
            The Local Governments have its own arrangement to collect dues.  
They may be left free to decide whether the service of Kudumbashree units be 
made use of or not.  

 
5. Kerala State Audit Department should conduct tax audit, which will focus on 

efficiency of resource mobilisation.                                                        (Para 2.83) 
 

Action taken 
            The recommendation is accepted. 
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6. Knowingly causing loss of revenue should lead to recovery from person/persons 
responsible.                                                                                      (Para 2.84) 

 
Action taken 
            The recommendation is accepted. 

 
7. The Demand Collection Balance (DCB) statement preparation system should be 

restored and inspected by the Assistant Directors and Deputy Directors in the case 
of Village Panchayats and the Regional Joint Directors in the case of       
Municipalities and Corporations. Also, the Director of Panchayats and Director of 
Urban Affairs should review the collection once in a quarter.                (Para 2.85) 
                                                                                  

Action taken 
        The system of preparation of DCB shall be inspected by the Joint 
Director (District), LSGD. The Principal Director shall review the collection 
once in a quarter. The recommendation is accepted with the above 
modifications. 

 
8. The Finance Standing Committee should do a detailed review of DCB every month 

and record its remarks. The Municipal Council / Panchayat Board of the Local 
Government should hold quarterly reviews and record its comments and 
suggestions. As a kind of disincentive, the names of Local Governments which do 
not achieve 90 per cent collection of the demand should be publicized, and a 
nominal cut in the non-SCSP and non-TSP Development Fund to the tune of one 
per cent be made.                                                                                    (Para 2.86) 

 
Action taken 
            The recommendation is accepted. 

 
9. All Local Governments should prepare a rolling Revenue Enhancement Action 

Plan (REAP) with effect from 2022-23 to be presented along with their Annual 
Budget.                                                                                                    (Para 2.87) 

 
Action taken 
            The recommendation is accepted. 

 
10.  Local Government Revenue Board should be constituted for Local Governments 

on the lines of Property Tax Board which was constituted in 2011 but could not be 
operationalized.                                                                        (Para 2.88 and 2.89) 
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Action taken 
           The recommendation to constitute Local Government Revenue Board 
is rejected. 

 
11.  The Sanchaya Software needs to be overhauled to improve revenue mobilisation.                         

                                                                                                  (Para 2.90 and 2.91) 
 

 Action taken 
             The recommendation is accepted. 
 

12.  The issues arising in the new Municipalities and Kannur Municipal Corporation 
(formed in 2015) need to be looked into seriously, especially those related to the 
collection of arrears in the erstwhile Village Panchayats merged in the urban    
Local Governments. As per GO.No.540/2019/LSGD dated 6/3/2019 the date of 
tax revision in Municipalities and Corporations alone have been shifted to 
01/04/2016 from 01/04/2013. But in those newly formed urban Local           
Governments, this is made applicable by mistake to erstwhile Village Panchayats 
which were merged in the urban Local Governments, and heavy losses are        
incurred as a result since almost all the Village Panchayats had completed the tax 
revision work w.e.f. 01/04/2013 itself.                                                   (Para 2.92) 
 

Action taken 
            The recommendation is accepted. 

 
13.  A fast and attentive robust complaint redressal and troubleshooting system / 

mechanism to be in place at IKM headquarters and a team to be set up              
exclusively for this purpose and all complaints cropping up need to be solved 
within hours on receipt by email. Presently it takes days and even months to solve 
such issues resulting in severe hardships to taxpayers and officials of Local 
Governments.                                                                                         (Para 2.93) 
 

Action taken 
            The recommendation is accepted. 

 
14.  Once all Local Governments have completed the tax revision work, which has to 

be done urgently within a fixed time frame (a time frame to be fixed in this     
matter) and after finalisation of demand after data correlation and all updation in 
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the database, a platform showing the updated real-time data of all Local        
Governments may be made available in the official websites of the Local     
Governments and LSGD. After this, daily monitoring of the collection can be 
made online by the Regional Joint Directors for Urban and Panchayat Deputy 
Directors for rural areas as the case may be.                                           (Para 2.94) 
                                                                                                        

Action taken 
            The recommendation is accepted. 

 
 

15.  Provisions also has to be made to generate the arrear list of all taxes ward/   
division wise to make available to the concerned Gram Sabhas / Ward Sabhas 
/Ward Committees.                                                                                   (Para 2.95) 

                                                                                                         
Action taken 
            The recommendation is accepted. 

 
16.  Property Tax should be linked to the fair value in rural and urban areas. Before 

doing this, a sample study in selected wards, both urban and rural, should be done 
to ensure that there is no abnormal average change. Different rates are 
recommended for Municipalities/Corporations/urbanized Village Panchayats and 
other Village Panchayats.                                                  (Para 2.97, 2.98 & 2.99) 

 
Action taken 
            The recommendation is deferred for detailed study. 
 

17.  Immediately all Local Governments should complete the ongoing revision of 
Property Tax by 31st March 2022, failing which, all the Government grants should 
be withheld.                                                                                           (Para 2.100) 
 

 
Action taken 
           The recommendation is accepted with modification that the ongoing 
revision of property tax shall be completed by 31st March 2023, failing which, 
all Government Grants should be withheld. 
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18.  From 1-4-2023 revision of Property Tax may be annual, linked to the money    
value subject to the condition that it should be not less than 5 per cent. 
                                     (Para 2.101) 

Action taken 
              The recommendation is accepted. 
 

 
19.  The decision to limit the increase in Property Tax of certain categories of buildings 

may be done away with.                                                                        (Para 2.102) 
 

Action taken 
         The recommendation is accepted. 
 

 
20.  Houses above 30 sq.m. may be brought under Property Tax and for houses 

between 30 sq.m and 50 sq.m, half of the normal Property Tax alone need to be 
collected.                                                                                               (Para 2.103) 

 
Action taken 

                The recommendation is accepted with the modification that houses 
above 50 sq.m. shall be brought under Property Tax and for houses between 
50 sq.m. and 60 sq.m., half of the normal property tax alone need to be 
collected. 

 
 

21.  Vacancy remission may be limited to 50 per cent of the tax for one building and 
if an owner has more than one building, such buildings  should   attract  the  full 
Property Tax.                                                                                       (Para 2.104) 
 

Action taken 
               The recommendation is rejected. 
 

 
22. Un-aided schools should pay tax fixed for houses up to 3,000 sq.ft. 

                                                                                                          (Para 2.105) 
Action taken 
          The recommendation is deferred for detailed examination. 
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23.  Tax exemption should be limited to parents and spouses of Armed Forces   

personnel   either martyred or maimed in action or during performance of duty.  
                                     (Para 2.106) 

       Action taken 
    The recommendation is rejected. 

 
24.  All Central Government properties and companies under the Central Government 

should be assessed for Service Charge and tax, respectively, for which a survey 
may be done by Local Governments within this financial year.                                        

                                                                                (Para 2.107, 2.108 and 2.109) 
Action taken 
        The recommendation is accepted with modification that they shall be 
assessed for service charge only. 

 
25.  Houses above 3,000 sq.ft. constructed after 1-4-2011 should be classified as 

luxury houses and taxed higher.                                                            (Para 2.110) 
 

Action taken 
         The recommendation is accepted with modification that the buildings 
with floor area above 3000 sq. feet which are constructed on or after 
01/04/2022 will attract 15% of the base tax as additional tax irrespective of 
the materials used for flooring. 

 
26.  Tax rate of mobile towers may be revised.                                          (Para 2.111) 
 

Action taken 
         The recommendation is accepted. 

 
 

27.  In order to ensure tax compliance, the method suggested at Para 2.112 may be 
followed:                                                                                               (Para 2.112)  

                                                                                           
 
Action taken 

             The recommendation is accepted except Sub Para I under Para 2.112. 
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28.  The limit of writing off arrears of Property Tax which cannot be collected due to 
reasons beyond the control of the Local Governments may be enhanced.   
                                                                                                              (Para 2.113) 

Action taken 
        The recommendation is accepted. 

 
29.  Section 241 of the Kerala Municipality Act, 1994 has been omitted vide 

amendment in Act 30 of 2009 w.e.f. 07/10/2009 and prior to that it was the duty 
and liability of the owners of building to intimate to the Local Governments when 
their buildings are demolished and if not they were then liable to pay the tax till 
the date of intimation. After this amendment, they have been absolved of this 
liability resulting in huge arrears. Hence suitable amendments may be made in 
Kerala Municipality Act 1994 in this respect and Section 241 may be             
reinstated.                                                                                              (Para 2.114) 
 

Action taken 
         The recommendation is accepted. 

 
30.  Surcharge may be re-named as “Benefits Charge.”                             (Para 2.117) 
 

Action taken 
        The recommendation is accepted. 

 
31.  The slabs of the Profession Tax may be re-fixed.                                (Para 2.118) 
 

Action taken 
        The recommendation is accepted. 
 

32.  Entertainment Tax Act may be amended to broaden the scope of entertainment.
                                                                 (Para 2.119) 

 
Action taken 
        The recommendation to amend the Entertainment Tax Act to broaden 
the scope of entertainment is accepted to incorporate only those items which 
are mentioned at Sub Para i, iii, vi and vii under Para No.2.119. 
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33.  Under GST, Entertainment Tax would also be taxed leading to a cascading  effect. 
To reduce this, the Commission would recommend 10 per cent as the rate.  
                                                                                                             (Para 2.120) 

Action taken 
        The recommendation is accepted. 

 

34.  The providers of entertainment shall pay registration/renewal charges as detailed 
in Table 2.41.                                                                                        (Para 2.121) 
                                                             

Action taken 
         The recommendation is accepted. 

 
35.  Entertainment tax shall be levied in respect of each person admitted or deemed to 

have been admitted on payment and the tax shall be due and recoverable from the 
proprietor. Details are given in Para 2.122.                                          (Para 2.122)  
 

Action taken 
         The recommendation is accepted. 

 
36.  The share of the Entertainment component of GST received by the State 

Government should be passed down to Village 
Panchayats/Municipalities/Corporations, using the formula fixed for General 
Purpose Fund. Further gap, if any, should be compensated by the State 
Government by September in the succeeding year.                              (Para 2.123) 

 
 Action taken 

      General Purpose Fund has been increased to 4% of net State Own Tax 
Revenue (SOTR) w.e.f 1-4-2021 from 3.5%. Moreover, the Local 
Governments are permitted to levy Entertainment Tax.  Hence the 
recommendation is rejected.   

 

37.  In the case of theatres, issue of tickets and assessment of Entertainment Tax by 
the Local Governments should be on the basis of a software. In the case of     
multiplex theatres, using their own software, the owner should have the            
obligation to provide a bridge software to push the data required by Local     
Governments.                                                                                        (Para 2.124) 
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Action taken 
       The recommendation is accepted. 

 
38.  The advertisement component under GST may be passed down to Local 

Governments.                                                                                        (Para 2.127) 
 

Action taken 
         In view of increased devolution of General Purpose Fund as 
mentioned at decision on recommendation No.36, the recommendation is 
rejected. 

 
39.  Advertisements erected in the form of boards in public places and in private places 

by the side of the roads may be brought under Licence Fee.                (Para 2.128)                       
 

Action taken 
               The recommendation is accepted with the modification that only 

commercial advertisement boards erected shall be brought under Licence fee. 
 
40.  The minimum rate of Service Cess may be fixed at 15 per cent of the property 

Tax.                                                                                                      (Para 2.129) 
 

Action taken 
      The recommendation is accepted with the modification that the 

minimum rate of service tax shall be fixed at 10%.                                                                             
 
41.  Levy of Service Charges at least at the rate of 50 percent of the Property Tax 

leviable, should be made mandatory for all those buildings fully owned by the 
Union Government with effect from 01/04/2022, since all Local Governments are 
giving at least one of the services, namely, Sanitation, Water Supply, Street 
Lighting and Drainage.                (Para 2.130 and Appendix 2.7.4(2) and 2.7.8(5)) 

 
 
Action taken 

           The recommendation is accepted with the following modifications: 
              The services like water supply, sanitation and electricity shall be 
exempted and services like street lighting, drainage etc shall be included for 
levy of service charges. 33% of the property tax leviable shall be charged for 
one service, 50% for two services and 66% for more than two services provided. 
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42.  Rent of buildings let out by Local Governments should be as per the methodology 

worked out by the Public Works Department. 25 per cent rebate may be given for 
shops rented out to Kudumbashree units and people of disabilities.    (Para 2.131)                                       

        
Action taken 
            The recommendation is accepted with modification that the Local 

Governments shall have the liberty whether to give or not any rebate to any type 
of occupants of the building. The maximum rate of rebate will be 10% and 
people belonging to SC/ST category and startups will also be eligible for rebate. 
The authority to issue Rent Certificate shall vest with LSGD Engineering Wing. 

 
43.  Amendments in the Acts and Rules as detailed in Appendix 2.7 and 2.8 required 

for filling gaps and ensuring the necessary changes required are recommended. 
                                                               (Para 2.132, 2.134 and Appendix 2.7, 2.8) 

Action taken 
          The recommendation is accepted in principle and it can be finalised in 

consultation with HODs of LSGD. 
 
44.  All fines may be enhanced in keeping with the money value and fines for activities 

which have huge negative impact on public health or environment should have a 
deterrent character with higher increase. 

                                                             (Para 2.132, 2.133 and Appendix 2.8,2.9) 
Action taken 
         The recommendation is accepted. 
 

45.  Local Governments should borrow from commercial banks and cooperative 
banks as per the provisions of G.O (MS)No.147/2009/LSGD dated 29th July, 2009 
given in Annexe 3.1. To make this G.O. operational, it is suggested that this may 
be discussed in the State Level Bankers Committee (SLBC) and a Sub-Committee 
of the SLBC set up including representatives of NABARD and the Kerala Bank 
along with the representatives of Lead Bank, SBI and other Banks as may be 
decided by the SLBC. Director of Urban Affairs and Director of Panchayats could 
be invitees to this Sub-Committee. The Sub-Committee may meet the 
representatives of Local Governments and come out with a framework for 
borrowing. If required, the existing order could be amended.              (Para 3.32)                       
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Action taken 
        The recommendation is accepted with modification that in the Sub-
committee, the Director of Urban Affairs and the Director of Panchayats shall 
be substituted with the Principal Director, LSGD. 

 
46.   As Local Governments require permission of Government for borrowing, to vet 

the proposals, it is recommended that a State Level Technical Advisory Group is 
set up with the LSGD Secretary as the Chairperson with representatives of 
NABARD, Lead Bank, Kerala Bank, Executive Director of Kudumbashree and 
representatives of the Finance and Planning Departments as members. (Para 3.33)  
                                                                                                                                        

Action taken 
         The recommendation is rejected. 

 
47.   In respect of annuity-based borrowings, the Commission would reiterate the 

recommendation of the Fourth State Finance Commission of Kerala that the 
project period should not exceed the tenure of the Local Government as it is not 
proper to burden future generations of Local Governments by committing their 
funds for re-payment of loans borrowed by the current batch of Local 
Governments.                                                                                          (Para 3.34)                       

 
Action taken 
        The recommendation is rejected. 

 
48.   The Commission recommended that the amended Local Authorities Loans Act 

should be operationalized by setting up the Kerala Local Government              
Development Fund as envisaged earlier with the two-part governance structure as 
envisaged. The high-level policy body should consist of the following persons:  

 

Minister, LSGD Chairperson 
Minister, Finance Co-Chairperson 
Secretary, Finance Member 
Secretary, Planning Member 
CEO, KIIFB Member 
CEO, Kerala Bank Member 
Head of the Lead Bank in the State Member 
Head of NABARD in the State Member 
Head of HUDCO in the State Member 
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Three Experts to be nominated by the 
Government, (preferably the experts 
should be from among those who are in 
the Governing Body of KIIFB). 

Members 

Presidents of the five Local Government 
Associations 

Special invitees 

Secretary, LSGD Member Secretary 
 

The policies and ideas laid down by the policy making body should be           
operationalised by a highly professional Asset Management Company, in which 
51 per cent of the equity could be with the Government and the remaining with 
public institutions like HUDCO, Kerala Bank, Nationalized Banks and             
institutions of excellence.                                                       (Para 3.36 and 3.37) 

                                                                                                
 Action taken 

               The recommendation is accepted in principle. 
 

49.  KURDFC should be restructured as an Asset Management Company to 
operationalize the KLGDF and should be mentored by KIIFB. 

                                                                                                    (Para 3.38 and 3.39) 
Action taken 
          The recommendation is accepted. 

 
50.  To enable floating of Local Government Bonds, credit ratings of the six       

Municipal Corporations should be done. Based on the results, KILA jointly with 
the Asset Management Company should prepare an action plan for improving the 
credit rating.                                                                                          (Para 3.42) 

                                                                                                                                   
Action taken 
           The recommendation is accepted. 
 

 

51.  Considering the ecological situation of the state, preference could be given to 
Green Bonds.                                                                                         (Para 3.43) 

 
Action taken 
        The recommendation is accepted. 
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52.  Local Governments which are able to float revenue bonds should be suitably 
incentivized for which LSGD may come out with a programme.        (Para 3.44) 

 

Action taken 
         The recommendation is accepted. 

 

53.  Details of all the borrowings of Local Governments, directly from the banks or 
through the Kerala Local Government Development Fund should be in the public 
domain including details of repayments. The Director, Kerala State Audit 
Department should specifically audit such schemes once in a year and include it 
as a distinct Chapter in the Annual Report.                                            (Para 3.45) 
                                                                                              

Action taken 
         The recommendation is accepted. 
 

54.  Land for the widening of roads and for new roads should be obtained only by 
voluntary surrender.                                                                                (Para 4.14) 

 
Action taken 
          The recommendation is not accepted. 
 

55.  In order to increase encourage voluntary donation of land for public purposes, the 
Kerala Land Relinquishment Act, 1958 may be amended to facilitate 
relinquishment of land in favour of Local Governments.      
                                                                               (Para 4.15 & Appendix 2.7.1(1)) 

Action taken 
            The recommendation is accepted. 
 

56.  For setting up of facilities in schools, hospitals, and Anganwadis and for providing 
help to those in extreme distress, transparent donation campaigns may be 
organized.                                                                                                (Para 4.16) 

 
Action taken 
            The recommendation is accepted. 

 
57.  The corpus of the Distress Relief Fund of the Local Government should be 

replenished and expanded every year.                                                    (Para 4.18) 
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Action taken 
          The recommendation is accepted. 
 

58.  Local Governments should hold formal discussions with all the institutions 
capable of providing CSR funds and prepare a plan of action either for part funding 
or full funding of programmes.                                                              (Para 4.19) 

 
Action taken 
          The recommendation is accepted. 
 

59.  To the extent possible, building houses or providing land and houses for the 
destitutes like single women, homeless, and persons with serious disabilities and 
the terminally ill, should be on sponsorship.                                          (Para 4.20) 

 
 Action taken 

        The responsibility of Government to protect destitutes like single 
woman, homeless, persons with serious disabilities and the terminally ill 
cannot be off loaded to sponsorship of CSR. The present status with regard to 
the protection of the above category shall continue. Hence, the 
recommendation is rejected. 

 
60.   As soon as a Local Government assumes office, it should prepare a Five-Year 

Action Plan for mobilisation of voluntary contributions in tune with the 
circumstances prevailing in the Local Government. This should be given wide 
publicity.                                                                                                  (Para 4.22) 

 
Action taken 

        The recommendation is accepted with the modification that as soon as 
the Local Government assumes office, it shall prepare a strategy for 
mobilisation of voluntary contribution. 

 
61.  There should be an annual day, preferably on Gandhi Jayanthi Day, when 

voluntary contributions are publicly acknowledged.                             (Para 4.23) 
 
Action taken 

        The recommendation is accepted with the modification that campaigns 
shall be conducted from the day of Gandhi Jayanthi to the day of Kerala 
formation (Kerala Piravi). 
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62.  It should be ensured that all voluntary contributions conform to the laws of the 
land, particularly, Income Tax Act, FCRA and Law of Contracts.         (Para 4.24) 

 
Action taken 
            The recommendation is accepted. 
 

63.  All details of voluntary contributions should be disclosed in the Gram Sabha and 
Ward Sabha meetings.                                                                             (Para 4.25) 

 
Action taken 
            The recommendation is accepted. 
 

64.  Voluntary contributions should be one of the distinct components of the Plan 
submitted to the District Planning Committee and its performance should also be 
analysed at the end of every financial year.                                            (Para 4.26) 

 
Action taken 
           The recommendation is accepted. 
 

65.  KILA should document innovative public contributions.                      (Para 4.27) 
 
Action taken 
          The recommendation is accepted. 

 
66.  Government should specially recognize those Local Governments mobilising 

excellent voluntary contributions.                                                          (Para 4.28) 
 
Action taken 

        The recommendation is accepted in principle. Mobilization of 
voluntary contributions will be made as a criterion for deciding Award for best 
local governments. 
 

67.  All voluntary contributions should be displayed on the website of the Local 
Government.                                                                                           (Para 4.29) 

 
Action taken 
            The recommendation is accepted. 
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68.  A highly respected team should do the Social Audit of the utilisation of the 
voluntary contributions every year and the report should be publicized.    
                                                                                                                (Para 4.30) 

Action taken 
     The recommendation is accepted with the modification that KILA and 

Social Audit Society shall be entrusted with the duty of conducting Social Audit. 
 

69.  Technical Support Agencies may be identified for to facilitate PPP projects related 
to local governments.                                                          (Para 5.13 & Para 5.14) 

 
Action taken 
          The recommendation is accepted. 

 
70.  A Special Capacity Building Programme should be designed by KILA to train 

Local Governments which intend to take up PPP projects.                    (Para 5.15) 
 

Action taken 
          The recommendation is accepted. 
 

71.  The willingness of Local Governments interested in taking up PPP projects should 
be obtained by LSGD after circulating a generic circular note among them and the 
response of the Local Government should be referred to the Technical Support 
Agency.                                                                                                    (Para 5.16) 

 
Action taken 
           The recommendation is accepted. 
 

72.  PPP Cells consisting of the following persons should be set up in the District 
Planning Committees.                                                                             

(1)  Deputy Development Commissioner (As applicable) 
(2)  District Planning Officer.  
(3)  District Town Planning Officer.  
(4)  Regional Joint Director, Urban Affairs.  
(5)  Deputy Director of Panchayats. 
(6)  Executive Engineer, Local Self Government Department.  
(7)  
 

Voluntary professionals – At least three.    
                                                                                               (Para 5.17) 
 

Action taken 
            The recommendation is accepted in principle. 
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73.   An Empowered Committee should be constituted at the State level with the 
following members:  

i Secretary, Local Self Government Department Chairperson 

ii Authorized representative of the Finance Department Member 

iii Authorized representative of the Planning 
Department 

Member 

iv Authorized representative of the Law Department Member 

    v Chief Town Planner Member 

    vi Director of Urban Affairs Member 

   vii Director of Panchayats Member 

   viii Deputy CEO, KIIFB Member 

    ix Authorized representatives of IIM, Kozhikode Member 

     x IIT, Palakkad Member 

    xi Regional Director of HUDCO Member 

   xii A permanent representative of NABARD at least in 
the rank of AGM 

Member 

   xiii Two experts to be nominated by Government Member 
 

The Committee should have the functions mentioned at Para 5.19.      
                                                                                                          (Para 5.18 & 5.19) 
 

Action taken 
        The recommendation is accepted with the modification that the 
Director of Urban Affairs and the Director of Panchayats shall be substituted 
with the Principal Director, LSGD and the IIT, Palakkad be substituted with 
the representative of the Kerala Technical University and the number of experts 
as per sl.no.xiii shall be enhanced to three. Besides, a member each from the 
Departments of Co-operation, Agriculture and SC/ST shall also be included. 

 

74.   The compensation to Technical Support Agency / Transaction Advisors should be 
paid out the success Fee which should be fixed between 1%-5% of the project cost 
or as a fixed amount depending on the project cost and effort.              (Para 5.20) 
 

Action taken 
           The recommendation is accepted. 
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75.   Independent quality monitors preferably reputed Engineering Colleges and 
Management Institutions should be given the task of monitoring the performance 
of the bidder in relation to the conditions of the bid including quality of 
construction.                                                                                             (Para 5.21) 

 
Action taken 
            The recommendation is accepted. 

 
76.  It is necessary for the Local Self Government Department to monitor the progress 

right from inception.                                                                                (Para 5.22) 
 

Action taken 
         The recommendation is accepted. 
 

77.  The Building Tax may be made a Local Government tax.                      (Para 6.6) 

 
Action taken 

         Government have already rejected similar type of recommendation 
(Recommendation No.14 in the First Report of the Sixth State Finance 
Commission).  Hence, this recommendation is also rejected. 

 
78.   The Commission would recommend that General Purpose Fund be distributed 

based on a formula giving equal weightage to population and distance from per 
capita Own Income, the details of which are given in Appendix 6.2.    (Para 6.12) 
                                                                                                   

Action taken 
      Government have already decided on Recommendation No.28 in the 

First Report of the Sixth State Finance Commission that the present system  in  
the  case of  District  Panchayats  and  Block Panchayats, ie., 12 % increase 
over the previous year, would continue and the remaining amount would be 
distributed among Village Panchayats, Municipalities and Municipal 
Corporations based on population only. A Special Grant at the rate of Rs.15 
lakh each will be given to six Village Panchayats, viz., Erumely, Chittar, Ranni-
Perunad, Vadasserikkara, Seethathode and Naranamuzhi around Sabarimala 
and Rs.25 lakh to Guruvayur Municipality from the total provision of General 
Purpose Fund available to all Local Governments. 
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79.   For General Purpose Fund, in order to avoid “minus Village Panchayats,” a 
revised formula is recommended to be implemented from 2022-23 in respect of 
Village Panchayats, Municipalities and Corporations.                           (Para 6.14)                                                              

                                                                                                                       
Action taken 

       An amount of Rs.10 crore available to Village Panchayats and Rs.5 
crore available to Municipalities under General Purpose Fund (GPF) shall be 
set apart as Gap Fund for Village Panchayats and Municipalities respectively.  
The manner in which the gap to be calculated as recommended by the 
Commission is accepted. 

 
80.  The formulae for devolution and the earmarked share of Local Governments for 

the period from 2022-23 are recommended in order to adhere to the provisions of 
the Action Taken Report on the First Report of the Sixth State Finance 
Commission.                                                                                           (Para 6.17) 

 
Action taken 

        The recommendation is accepted. Health Grant shall be subsumed as 
part of the Development Fund. Since Health Grant is a specific purpose Grant 
based on local needs it shall be kept unallocated in the General Sector Fund 
and be devolved among the eligible Local Governments.                                                         

 
81.   A planning methodology involving Local Governments is recommended for the 

Health Grants from the Fifteenth Finance Commission. (Para 6.20 and Para 6.21) 
                                                                                       
 Action taken 

        There are already State Level and District Level Committees in 
connection with Health Grant. These committees have to function in line with 
the broad guidelines issued by Government of India from time to time. The 
State Level and District Level Committees have representatives from various 
tiers and levels of Local Governments as well as Local Self Government 
Department.   In the State Level Committee, representatives of Municipal 
Corporation, Municipality and District, Block and Grama Panchayats are 
incorporated. The Principal Secretary, Health and Family Welfare 
Department is the convener of the Committee. The DMO, Health is the 
convener of the District Level Committee which has representations from 
Municipality and all tiers of Rural Local Governments. Moreover, the District 
Level Committee is a sub-committee of the District Planning Committee. 
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Thus, due representation from both LSGD and Health and Family Welfare 
Department besides Local Governments are ensured in the various 
committees for monitoring the Health Grant as per 15th Finance Commission 
Award.  In view of these, the recommendation is rejected. 
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ആറാം സംБാന ധനകാരń ക̀ീഷെ˂ രȗാമെȳ റിേ˔ാർǷിെല 

ശിപാർശകളിേʸͰы നടപടി റിേ˔ാർǷ് 

 

1. എΗാ ˛ാേദശിക സർōാͭകщം റവനņ വͭമാനȳിെ˂ അടിБാനം 
ϲചി˔ിŎʱ ഒͭ GISമാ˔് തͪാറാേōȗȯം അത് ഒͭ െപാȯേരഖയായി 
മാേѳȗȯമാണ്.                                        (ഖȞിക 2.79)                                                         
                                                                     

     നടപടി 

        ശിപാർശ അംഗീകരിƿ. 

 

2. നിňതി   കാരńȳിൽ   ϱതാരńത   ഉȗാകണം.  നിňതിദായകͭെട   പǷിക,    
മѴ വരΚകൾ,  ബാɳńതയായി  നിലനിൽŎʱ  ȯക  ഉൾെ˔െട͊ы നിňതി 
വിവരƹൾ എʱിവ സŇേമധയാ ϳϓിōെ˔ടണം. െപാȯജനƹൾŎ 
പരിേശാധിŎʱതിനായി ഈ വിവരƹൾ ˛ാേദശിക സർōാͭകщെട  െവബ് 
ൈസѳിൽ    ലഭńമാേōȗതാണ്. തേɮശസŇയംഭരണ വň˔ിെ˂ െവബ് 
ൈസѴമായി ഇത് ലിƵ് െചേͪȗȯമാണ്.                                   (ഖȞിക 2.80) 

                                                                                          

     നടപടി 

       ശിപാർശ അംഗീകരിƿ. 

 

3. ˛ാേദശിക സർōാͭകൾō് ലഭിōാʓы എΗാ ȯക͊ം ഇലേŗാണിōായി  
അട͑ ʱതിʓы (e-payment) സൗകരńം ഏർെ˔ǳȳണം.            (ഖȞിക 2.81) 

                                                                                                                                

നടപടി 

        ശിപാർശ അംഗീകരിƿ. 

 

4. ňടിξിക പിരിŎʱതിʓы Ƽമതല ňǳംബθീ ͋ണിѴകെള ഏൽ˔ി 
ōാΚʱതാണ്.                                                           (ഖȞിക 2.82)                                                                                           

                                                                                          

നടപടി 

        ňടിξിക പിരിŎʱതിന് ˛ാേദശിക സർōാͭകൾō് അവ͊േടതായ 
സംവിധാനം  ഉȗ്. ňǳംബθീ  ͋ണിѴകщെട  േസവനം ലഭńമാōേണാ േവȗേയാ 
എʱ് ˛ാേദശിക സർōാͭകൾō് തെʱ തീͭമാനിōാΚʱതാണ്. 
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5. വിഭവ സമാഹരണȳിെ˂ കാരńűമത ്͑ ˛ാധാനńം   നൽകിെōാȗ് ഒͭ ടാż് 
ഓഡിѳ് േകരള സംБാന ഓഡിѳ് വň ്̝ നടേȳȗതാണ്.          (ഖȞിക 2.83)    

           

   നടപടി 

               ശിപാർശ അംഗീകരിƿ. 

 

6. മന:ˆർΣമായി വͭȴʱ റവനņ നϓം ഉȳരവാദിȳെ˔Ƿ  വńŝി / വńŝി 
കളിൽ നിʲം ഈടാōണം.                                                 (ഖȞിക 2.84)
     

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

7. ഡിമാ˂് കളűൻ ബാലൻസ് (DCB) പɈിക തͪാറാŎʱ രീതി 
˅ന:Бാപിേōȗȯം ആയȯ വിേΗജ് പǥായȴകщെട കാരńȳിൽ അസിг˂് 
ഡയറŔർമാͭം െഡപņǷി ഡയറŔർമാͭം, നഗരസഭകщെട കാരńȳിൽ 
റീജിയണൽ േജായി˂് ഡയറŔർമാͭം പരിേശാധിേōȗȯമാണ്. പǥായȳ് 
ഡയറŔѱം നഗരകാരń ഡയറŔѱം ̳ʲമാസȳിെലാരിōൽ പിരിവ് സംബʫിƾ ്
അവേലാകനം നടേȳȗȯമാണ്.                                         (ഖȞിക 2.85)               
            

 നടപടി 

       ഡിമാ˂് കളűൻ ബാലൻസ് (DCB) പɈിക തͪാറാŎʱ രീതി തേɮശ 
സŇയംഭരണ വň ്̝ േജായി˂് ഡയറŔർ (ജിΗ) പരിേശാധിŎʱതാണ്. ̨ ിൻസി˔ൽ 
ഡയറŔർ ̳ʲമാസȳിെലാരിōൽ പിരിവ് സംബʫിƾ ് അവേലാകനം 
നടേȳȗതാണ്. ഈ േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

 

8. ധനകാരń гാൻഡിംഗ് ക̀ിѳി എΗാ മാസΚം DCB വിശദമായി അവേലാകനം 
െചേͪȗȯം അതിേʸͰы അഭി˛ായം േരഖെ˔ǳേȳȗȯമാണ്. നഗരസഭാ 
കൗൺസിൽ/പǥായȳ് ഭരണ സമിതി ̳ʲമാസȳിെലാരിōൽ അവേലാകനം 
നടേȳȗȯം അവͭെട അഭി˛ായΚം നിർേɮശΚം േരഖെ˔ǳേȳȗȯമാണ്. ഒͭ 
ശിű എʱ നിലയിൽ, ഡിമാ˂് െചͪെ˔ǳʱതിെ˂ 90% എƵിͰം േശഖരിōാȳ 
˛ാേദശിക സർōാͭകщെട േപͭകൾ പരസńെ˔ǳേȳȗȯം വികസന ഫȗിെല 
എസ്.സി.എസ്.പി ഇതര, ടി.എസ്.പി. ഇതര ഫȗിെ˂ ഒͭ ശതമാനം ňറΚ 
വͭേȳȗȯമാണ്.                                                           (ഖȞിക 2.86) 

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 
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9. എΗാ ˛ാേദശിക സർōാͭകщം അവͭെട വാർഷിക ബജѳിേനാെടാ˔ം 
സമർ˔ിŎʱതിനായി 2022-23 ̲തൽ ഒͭ േറാളിംഗ് റവനņ വർɳി˔ിōൽ കർ̀ 
പɳതി (REAP) തͪാറാേōȗതാണ്.                                        (ഖȞിക 2.87) 

      

 നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

10. 2011-ൽ ͮപീകരിƾȯം എʱാൽ ˛ാവർȳികമാōാൻ കഴിയാതിͭʱȯമായ  
േ˛ാ˔ർǷി ടാż് േബാർഡിെ˂ മാȱകയിൽ ˛ാേദശിക സർōാͭകൾōായി  
േലാōൽ ഗവൺെമ˂്  റവനņ േബാർഡ് ͮപീകരിōണെമʱ് ക̀ീഷൻ 
ശിപാർശ െച͗ിǸȗ്.                                     (ഖȞിക 2.88 & 2.89)    

 

നടപടി 

       േലാōൽ ഗവൺെമ˂് റവനņ േബാർഡ് ͮപീകരിōണെമʱ ശിപാർശ 
നിരസിƿ. 

 

11. റവനņ സമാഹരണം െമƾെ˔ǳȴʱതിന് സǥയ േസാ്̇ െവയർ ňѳമѳ 
താേōȗȯȗ് .                                                (ഖȞിക 2.90 & 2.91)
    

 നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

12. 2015-ൽ ͮപീകരിƾ ˅തിയ ̲നിസി˔ാലിѳികളിͰം കȫർ േകാർ˔േറഷനിͰം 
നിലനിൽŎʱ വിഷയƹൾ, ˛േതńകിƾ,് നഗരസഭകളിൽ ലയി˔ിƾ ̲ൻ വിേΗജ് 
പǥായȴകщെട ňടിξിക ഈടാŎʱȯ സംബʫിƾ വിഷയം ഗൗരവതരമായി 
കാേണȗതാണ്. 6.3.2019-െല 540/2019/ത.സŇ.ഭ.വ  ന̹ർ ഉȳരവ് ˛കാരം 
നഗരസഭകളിെല മാɈം നിňതി പരിόരണ തീയതി 1-4-2013-ൽ നിʲം 1-4-2016 
േല്͑ മാѴക͊ȗായി. ˅ȯതായി  ͮപീകരിōെ˔Ƿ നഗരസഭകщെട കാരńȳിൽ 
അവേയാട് ŉǷിേചർōെ˔Ƿ  ̲ൻ വിേΗജ് പǥായȴകൾō് ഇത് അബɳȳിൽ 
ബാധകമാŎക͊ം തത്ഫലമായി വ̹ിƾ നϓം ഉȗാňക͊ം െച͗ിǸȗ്. കാരണം, 
മിōവാѱം എΗാ വിേΗജ് പǥായȴകщം നിňതി പരിόരണം 1-4-2013 
˛ാബലńȳിൽ ˆർȳീകരിƾിǸȗ്.                                            (ഖȞിക 2.92) 

 

നടപടി               

           ശിപാർശ അംഗീകരിƿ. 
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13. പരാതികൾ വിേവകˆർΣം വളെര േവഗം പരിഹരിŎʱതിʓы ഒͭ സംവിധാനം 
ഐ.െക..എം ആБാനȳ് ഉȗാേകȗȯം ഈ ആവശńȳിന് മാɈമായി ഒͭ ടീം 
ͮപീകരിേōȗȯം എΗാ പരാതികщം ഇ-െമയിൽ വഴി ലഭിƾ ് മണിŏѱകൾōകം 
പരിഹരിōെ˔േടȗȯമാണ്. നിലവിൽ പരാതി പരിഹാരȳി നായി ദിവസƹщം 
മാസƹщം എǳŎʲȗ്. ഇത് നിňതിദായകർŎം ˛ാേദശിക സർōാͭകщെട 
ഉേദńാഗБർŎം വളെരയധികം ̊ɳി̲Ǹകൾ ϳϓിŎʲȗ്.        (ഖȞിക 2.93) 

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

14. നിňതി പരിψരണ ˛Μȳികൾ അടിയʗരമായി ˆർȳീകരിേōȗȯം 
(ഇതിനായി ഒͭ സമയ വിവര പǷിക നിΩയിേōȗതാണ് ), എΗാ ˛ാേദശിക 
സർōാͭകщം ഒരിōൽ ഇത് ˆർȳീകരിŎക͊ം േഡѳാ പരИരം ബʫെ˔ǳȳി 
ഡിമാ˂് ˆർȳീകരിŎക͊ം േഡѳാേബസ് കാലാʓസരണമാŎക͊ം െച͗ാൽ,  
കാലാʓസരണമാōിയ േഡѳാ ˛ാേദശിക സർōാͭകщെട͊ം, തേɮശ 
സŇയംഭരണ വň˔ിെ˂͊ം ഔേദńാഗിക െവബ് ൈസѴകളിൽ 
ലഭńമാŎʱതിʓы ഒͭ ˞ാѳ്േഫാം തͪാറാേōȗȯമാണ്. ഇതിʓ േശഷം റവനŅ 
പിരിവ് ൈദനംദിനം ഓൺൈലനായി വീűിŎʱതിന് നഗരകാരń റീജിയണൽ 
േജായി˂് ഡയറŔർമാർŎം പǥായȳ് െഡപņǷി ഡയറŔർമാർŎം കഴി͊ം.  
                                                                         (ഖȞിക2.94)                                      
നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

15. ബʫെ˔Ƿ ƣാമസഭകൾ/വാർഡ് സഭകൾ/വാർഡ് ക̀ിѳികൾō് ലഭńമാŎʱ 
തിനായി വാർഡ്/ഡിവിഷൻ അടിБാനȳിൽ എΗാ നിňതികщേട͊ം ňടിξിക 
ലിг് എǳŎʱതിʓы സംവിധാനം ഉȗാകണം.                        (ഖȞിക 2.95) 

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

16. ƣാമ-നഗര ˛േദശƹളിെല നńായ വില (fair value)-͊മായി വЊ നിňതിെയ 
ബʫി˔ിേōȗതാണ്. ഇƹെന െചͫʱതിʓ ̲ൻപ്, ശരാശരിേയōാൾ വലിയ 
വńതńാസം ഇΗാെയʱ് ഉറ˕വͭȴʱതിനായി, ƣാമ-നഗര ˛േദശƹളിെല 
െതരെǰǳōെ˔Ƿ വാർǿകളിൽ ഒͭ സാ̹ിൾ പഠനം നടേȳȗതാണ്. 
̲നിസി˔ാലിѳികൾ/ ̲നിസി˔ൽ േകാർ˔േറഷʓകൾ/നഗര സŇഭാവ̲ы വിേΗജ് 
പǥായȴകൾ, മѴ വിേΗജ് പǥായȴകൾ എʱിവ്͑ ˛േതńക നിരŎകൾ 
ശിപാർശ െച͗ിǸȗ്.                                    (ഖȞിക2.97, 2.98 & 2.99) 
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നടപടി 

         വിശദമായ പഠനȳിനായി ശിപാർശ മാѳി വƿ. 

 

17. ഇേ˔ാൾ നടʲവͭʱ വЊനിňതി പരിόരണ നടപടികൾ 2022മാർƾ ്31-നകം 
ˆർȳീകരിേōȗതാണ്. ഇത് പാലിōാȳവർŎы എΗാവിധ സർōാർ 
ƣാ˃കщം തടǱവേ͑ȗതാണ്.                                            (ഖȞിക 2.100) 

 

നടപടി 

          ഇേ˔ാൾ നടʲവͭʱ വЊനിňതി പരിഷ് ōരണ നടപടികൾ 2023 മാർƾ ് 
31-നകം ˆർȳീകരിേōȗȯം അΗാȳ പűം എΗാവിധ സർōാർ ƣാ˃കщം 
തടǱ വ͒ʱȯമാണ് എʱ േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

 

18. 1-4-2023 ̲തൽ വЊനിňതി പരിόരണം വർഷȳിെലാരിōൽ നടേȳȗ 
താണ്. വർɳനവ് 5%-ൽ ňറ͊വാൻ പാടിΗാെയʱ നിബʫന്͑ വിേധയമായി 
പണെ˔ͭ˔Κമായി ബʫെ˔ǳȳി േവണം പരിόരണം നടേȳȗത്.           
                                                                             (ഖȞിക2.101) 

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

19. ചില ˛േതńക വിഭാഗം െകǷിടƹщെട വЊ നിňതി വർɳനവിന് പരിധി 
ഏർെ˔ǳȳാʓы തീͭമാനം പിൻവലിേōȗതാണ്.                  (ഖȞിക 2.102) 
                                 
  

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

20. 30 ചȯരθമീѳറിന് ̲കളിͰы വീǳകെള വЊ നിňതി പരിധിയിൽെകാȘ 
വരാΚʱȯം, 30 ചȯരθമീѳറിʓം 50 ചȯരθമീѳറിʓം ഇട͒ы വീǳകൾō് 
സാധാരണ നിരōിെ˂ പňതി നിരōിൽ മാɈം വЊ നിňതി 
ഈടാōാΚʱȯമാണ്.                                 (ഖȞിക 2.103) 

 

നടപടി 

    50 ചȯരθമീѳറിന് ̲കളിͰы വീǳകെള വЊ നിňതി പരിധിയിൽെകാȘ 
വͭʱȯം, 50 ചȯരθമീѳറിʓം 60 ചȯരθമീѳറിʓം ഇട͒ы വീǳകൾō് 
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സാധാരണ നിരōിെ˂ പňതി നിരōിൽ മാɈം വЊ നിňതി ഈടാŎʱȯമാണ് 
എʱ േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

 

21. കരം ňറΚ െചͪൽ (vacancy remission) ഒͭ െകǷിടȳിʓ മാɈമായി 
നിňതി͊െട 50%ȳിൽ നിജെ˔ǳേȳȗതാണ്. ഒരാൾō് ഒʱിൽ ŉǳതൽ 
െകǷിട̲െȗƵിൽ അȳരം െകǷിടƹൾō് ˆർȩമാ͊ം വЊ നിňതി 
ഈടാേōȗതാണ്.                                                  (ഖȞിക 2.104) 

 

നടപടി 

           ശിപാർശ നിരസിƿ. 

 

22. 3000 ചȯരθ അടി വെര͊ы വീǳകൾō് നിΩയിƾിǸы നിňതി അൺ 
എയ്ഡഡ് Ϸщകൾ അടേ͑ȗതാണ്.                (ഖȞിക 2.105) 

 

നടപടി 

          വിശദമായ പരിേശാധന͑ായി ശിപാർശ മാѳി വƿ. 

 

23. ൈസനിക നടപടിയിേലാ Ƽമതല നിർΣഹണȳിനിടയിേലാ വീര̴തŅ വരിƾ 
അെΗƵിൽ പരിേōѳ േസനാംഗƹщെട   മാതാപിതാōൾŎം     പƵാളികൾŎം 
മാɈമായി നിňതിയിളവ് പരിമിതെ˔ǳേȳȗതാണ്.             (ഖȞിക 2.106)
           

നടപടി 

         ശിപാർശ നിരസിƿ. 

 

24. എΗാ േകʨസർōാർ െകǷിടƹെള͊ം േകʨസർōാർ അധീനതയിͰы 
ക̹നികെള͊ം യഥാūമം സർΣീസ് ചാർǒിʓം നിňതിŎം േവȗി അЬЬ്െമ˂് 
നടേȳȗതാണ്. ഇȯമായി ബʫെ˔Ƿ് ഈ സാ̹ȳിക വർഷം ˛ാേദശിക 
സർōാͭകൾ ഒͭ സർെΣ നടേȳȗതാണ്.           (ഖȞിക 2.107, 2.108 & 2.109) 

നടപടി 

      സർവീസ് ചാർǒ് മാɈം ഈടാŎʱതാണ് എʱ േഭദഗതിേയാെട ശിപാർശ 
അംഗീകരിƿ. 

  

25. 1.4.2011-ʓ േശഷം നിർ̀ിōെ˔Ƿ 3000ചȯരθഅടിŎ ̲കളിͰы വീǳകെള 
ആഡംബരവീǳകщെട ഗണȳിൽെ˔ǳേȳȗȯം അവ്͑ ഉയർʱ നിരōിൽ 
നിňതി ഏർെ˔ǳേȳȗȯമാണ്.                                                (ഖȞിക 2.110) 
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 നടപടി 

      01-04-2022 ̲തൽ നിർ̀ിƾ 3000 ചȯരθഅടിയിൽ ŉǳതൽ തറ 
വിЉീർȩ̲ы വീǳകൾō് തറ പാňʱതിʓ ഉപേയാഗിŎʱ വЊōщെട ഇനം 
പരിഗണിōാെത തെʱ അടിБാനനിňതി͊െട 15% വͭʱ ȯക അധിക നിňതി 
ഈടാŎʱതാണ് എʱ േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

 

26. െമാൈബൽ ടവѱകщെട നിňതി നിരō് പരിόരിōാΚʱതാണ്.   (ഖȞിക 2.111)   

 

 നടപടി 

       ശിപാർശ അംഗീകരിƿ. 

 

27. നിňതി അട͒ʱത് ഉറ˕ വͭȴʱതിന് ഖȞിക 2.112-ൽ നിർേɮശിŎʱ രീതി 
പിൻȯടരാΚʱതാണ്.                               (ഖȞിക 2.112) 

 

നടപടി 

         ഖȞിക 2.112 -െല ഉപഖȞിക I -െല നിർേɮശം ഒഴിെക͊ы ശിപാർശകൾ 
അംഗീകരിƿ. 

 

28. ˛ാേദശിക സർōാͭകщെട നിയʜണȳിʓമ˕റ̲ы കാരണƹളാൽ 
പിരിെƾǳōാൻ  കഴിയാȳ  വЊ നിňതി ňടിξിക എюതി തьʱതിʓы പരിധി 
ഉയർȳാΚʱതാണ്.                                                              (ഖȞിക 2.113)       

                                                                                   

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

                                      

29. 2009-െല 30-ാം ആŔ് ˛കാരം വͭȳിയ േഭദഗതി അʓസരിƾ ്1994-െല േകരള 
̲നിസി˔ാലിѳി ആŔിെല 241-ാം വň˔് 07.10.2009 ̲തൽ ഒഴിവാōെ˔Ǹ. ഒͭ െകǷിടം 
െപാളിƿ മാѴേ̹ൾ ആ വിവരം ˛ാേദശിക സർōാരിെന അറിയിേōȗ Ƽമതല͊ം 
ബാധńത͊ം ഈ തീയതിŎ ്̲̹ െകǷിടം ഉടമ͊േടതായിͭʲ. അƹെന 
അറിയിōാȳ പűം, അറിയിŎʱ തീയതി വെര͊ы നിňതി അട͒വാൻ അവർ 
ബാധńБരായിͭʲ.  ഈ േഭദഗതിŎ േശഷം ബാധńതയിൽ നിʲം െകǷിട 
ഉടമകൾ ഒഴിവാōെ˔ǳക͊ം വൻȯക ňടിξികയായി വരിക͊ം െച͗ിǸȗ്. 
ആകയാൽ, 1994െല േകരള ̲നിസി˔ാലിѳി ആŔിൽ ആവശńമായ േഭദഗതി വͭȳി 
241-ാം വň˔് ˅ന:БാപിōാΚʱതാണ്.                                   (ഖȞിക 2.114)
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നടപടി 

           ശിപാർശ അംഗീകരിƿ. 

                                                       

30. സർചാർǒിെന 'ബനിഫിѳ്സ് ചാർǒ്'' (Benefits Charge) എʱ് ˅നർ 
നാമകരണം െചͪാΚʱതാണ്.                              (ഖȞിക 2.117) 

 

 നടപടി 

           ശിപാർശ അംഗീകരിƿ. 

 

31. െതാഴിൽ നിňതി͊െട Щാ̊കൾ ˅നūമീകരിōാΚʱതാണ്.     (ഖȞിക2.118) 

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

32. വിേനാദȳിെ˂ വńാˌി വർɳി˔ിŎʱതിനായി വിേനാദനിňതി ആŔ് േഭദഗതി 
െചͪാΚʱതാണ്.                                      (ഖȞിക 2.119) 

 

നടപടി 

       ഖȞിക 2.119-െല ഉപഖȞിക i, iii, vi, vii എʱിവയിൽ പറǰിǸы ഇനƹൾ 
മാɈം ഉൾെōാыിŎʱതിന് േവȗി വിേനാദȳിെ˂ വńാˌി വർɳി˔ിŎʱതിനായി 
വിേനാദ നിňതി ആŔ്  േഭദഗതി െചͪാെമʱ ശിപാർശ അംഗീകരിƿ. 

 

33. ജി.എസ്.ടി-യിͰം വിേനാദനിňതി  ഈടാŎʲȗ്. ആകയാൽ  വിേനാദ  നിňതി 
നിരō് 10% ആōണെമʱ് ക̀ീഷൻ ശിപാർശ െച͗ിǸȗ്.            (ഖȞിക 2.120) 

 

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

34. പǷിക 2.41-ൽ വിശദീകരിƾിǸы തരȳിൽ വിേനാദദാതാōൾ രജിേІഷൻ / 
˅ȯōൽ ചാർǒ് നൽേകȗതാണ്.                                          (ഖȞിക 2.121) 

നടപടി 

         ശിപാർശ  അംഗീകരിƿ. 
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35. പണം വാƹി ˛േവശി˔ിŎʱേതാ ˛േവശി˔ിƾതായി കണōാŎʱേതാ ആയ 
ഓേരാ വńŝിŎം വിേനാദ നിňതി ഈടാേōȗതാണ്. Бാപന ഉടമയിൽ 
നിʲമാണ് നിňതി ഈടാേōȗത്. വിശദാംശƹൾ ഖȞിക 2.122-ൽ 
െകാǳȳിǸȗ്.                                                                       (ഖȞിക 2.122) 

 

നടപടി 

          ശിപാർശ  അംഗീകരിƿ. 

 

36. സംБാനȳിന് ലഭിŎʱ ജി.എസ്.ടി.യിെല വിേനാദΚമായി ബʫെ˔Ƿ 
ഘടകȳിെ˂ വിഹിതം െപാȯ ആവശńഫȗ് നൽňʱ ϲɈവാകńം അʓസരിƾ ്
വിേΗജ് പǥായȴകൾ/̲നിസി˔ാലിѳികൾ/̲നിസി˔ൽ േകാർ˔േറഷʓകൾ 
എʱിവ ്͑ ൈകമാѳം െചേͪȗതാണ്. ഈയിനȳിൽ ഉȗാകാΚʱ അധിക വിടവ് 
െതാǷǳȳ വർഷം െസപ്ѳംബർ മാസേȳാെട സംБാന സർōാർ 
പരിഹരിേōȗതാണ്.                                                         (ഖȞിക 2.123) 

 

നടപടി 

         സംБാനȳിെ˂ അѳനിňതി വരവിെ˂ (Net SOTR) ̳ʱര ശതമാനȳിൽ 
നിʲം 1-4-2021 ̲തൽ 4 ശതമാനമായി െപാȯ ആവശń ഫȗ് വർɳി˔ിƾിǸȗ്. 
ŉടാെത വിേനാദ നിňതി ഈടാŎവാൻ ˛ാേദശിക സർōാͭകെള 
അʓവദിƾിǸ̲ȗ്. ആകയാൽ ശിപാർശ നിരസിƿ. 

 

37. തിേയѳѱകщെട കാരńȳിൽ, ടിōѴകщെട വിതരണȳിʓം വിേനാദ നിňതി 
കണōാŎʱതിʓം ˛ാേദശിക സർōാͭകൾ ഒͭ േസാ്̇ െവയർ 
തͪാറാേōȗതാണ്. സŇʗം േസാ്̇ െവയർ ഉപേയാഗിŎʱ മൾǷി˞ż് 
തിേയѳѱകщെട കാരńȳിൽ ˛ാേദശിക സർōാരിന് ആവശńമായ േഡѳ ലഭńമാ 
Ŏʱതിന് ഒͭ ̥ിഡ്ജ്  േസാ്̇ െവയർ ഉറ˕ വͭേȳȗ ഉȳരവാദിതŇം 
തിേയѳർ ഉടമ͒ȗ്.                                                         (ഖȞിക 2.124) 

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

38. ജി.എസ്.ടി. യിെല പരസńഘടകം ˛ാേദശിക സർōാͭകൾō് നൽകണം.
                                    (ഖȞിക 2.127) 
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നടപടി 

       36-ാം ന̹ർ ശിപാർശയിേʸͰы തീͭമാനȳിൽ ϲചി˔ിƾിǸыȯേപാെല 
െപാȯ ആവശń ഫȗ് വർɳി˔ിƿ നൽകിയിǸы സാഹചരńȳിൽ ശിപാർശ 
നിരസിƿ. 

 

39. േറാǿകщെട വശƹളിͰы െപാȯ-സŇകാരń Бലƹളിൽ േബാർǿകщെട 
ͮപȳിൽ БാപിƾിǸы പരസńƹെള ൈലസൻസ് ഫീസിെ˂ പരിധിയിൽ 
െകാȘവരണം.                                                                      (ഖȞിക 2.128) 

 

നടപടി 

        വാണിജńാവശńാർȻം БാപിƾിǸы പരസń േബാർǿകൾ മാɈം 
ൈലസൻസ് ഫീസിെ˂ പരിധിയിൽ െകാȘവͭʱതാണ് എʱ േഭദഗതിേയാെട 
ശിപാർശ അംഗീകരിƿ. 

 

40. വЊ നിňതി͊െട 15% ȯക സർΣീസ് െസസിെ˂ മിനിമം നിരōായി 
നിΩയിōാΚʱതാണ്.                                                       (ഖȞിക 2.129) 

 

നടപടി 

        മിനിമം നിരō് 10% ആയിരിŎം എʱ േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

 

41. Φചീകരണം, ജലവിതരണം, െതͭവ് വിളō് കȳിōൽ, മലിനജലം ഒюōൽ 
ȯടƹിയവയിൽ ഏെതƵിͰം ഒͭ േസവനെമƵിͰം എΗാ ̨ ാേദശിക സർōാͭകщം 
ലഭńമാŎʲȗ്. ആകയാൽ, േകʨ സർōാരിെ˂ ˆർȩ ഉടമБതയിͰы 
എΗാȳരം െകǷിടƹൾŎം വЊനിňതി͊െട 50%-ൽ ňറയാȳ ȯക സർΣീസ് 
ചാർǒ് ഇനȳിൽ 1.4.2022 ̲തൽ നിർബʫമാ͊ം ഈടാേōȗതാണ്.                       
                                             (ഖȞിക 2.130 & അ˔ൻഡിż് 2.7.4 (2) & 2.7.8 (5)) 
       

നടപടി 

        ജലവിതരണം, Φചീകരണം, ൈവദŅതി വിതരണം ȯടƹിയ േസവനƹെള 
ഒഴിവാŎʱȯം െതͭവ് വിളō് കȳിōൽ, മലിനജലം ഒюōൽ (drainage) എʱീ 
േസവനƹൾō് സർവീസ് ചാർǒ് ഈടാŎʱȯമാണ്. ഒͭ േസവനȳിന് 
വЊനിňതി͊െട 33%, രȗ് േസവനƹൾō് 50%, രȗിൽ ŉǳതൽ േസവനƹൾō് 
66% എʱ നിരōിൽ സർവീസ് ചാർǒ് ഈടാŎʱതാണ്. ഈ േഭദഗതിേയാെട 
ശിപാർശ അംഗീകരിƿ. 
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42. െപാȯമരാമȳ് വň˔് നിΩയിƾിǸы അേത രീതിയിൽ ˛ാേദശിക 
സർōാͭകൾ നൽകിയിǸы െകǷിടƹൾō് വാടക ഈടാേōȗതാണ്. 
ňǳംബθീ ͋ണിѴകൾŎം, ഭിʱേശഷിōാർŎം നൽകിയിǸы കട̲റികൾō് 
വാടകനിരōിൽ 25% റിേബѳ് അʓവദിōാΚʱതാണ്.       (ഖȞിക 2.131) 

 

നടപടി 

        െകǷിടം വാടക്͑ എǳȳിǸыവർō് വാടകയിനȳിൽ കിഴിവ് 
അʓവദിŎകേയാ േവȗേയാ എʱതിʓы അധികാരം ˛ാേദശിക 
സർōാͭകൾōായിരിŎം എʱ േഭദഗതികേളാെട ശിപാർശ അംഗീകരിƿ. 
പരമാവധി റിേബѳ് നിരō് 10% ആയിരിŎʱȯം ആയത് പǷികജാതി/ പǷികവർƊ 
വിഭാഗȳിൽെ˔ǷവർŎം гാർǷ˕കൾŎം  ŉടി ലഭńമാňʱȯമായിരിŎം. വാടക 
സർǷിഫിേōѳ് നൽňʱതിʓы അധികാരം തേɮശ സŇയംഭരണ വň˔് 
എǥിനീയറിംഗ് വിംഗിനായിരിŎം.     

 

43. വിടവ് നികȳലിʓം ആവശńമായ മാѳƹൾ ഉറ˕ വͭȴʱതിʓം േവȗി 
അ˔ൻഡിż് 2.7, 2.8 എʱിവയിൽ വിശദമാōിയിǸы ആŕകщെട͊ം ചǷƹщെട͊ം 
േഭദഗതികൾ ശിപാർശ െചͫʲ.        (ഖȞിക 2.132, 2.134 & അ˔ൻഡിż് 2.7, 2.8) 

നടപടി 

       ശിപാർശ തതŇȳിൽ അംഗീകരിƿ. തേɮശ സŇയംഭരണ വň˔ിന് കീഴിͰы 
വിവിധ വň˔് േമധാവികщമായി ചർƾ െച ്͗ അʗിമ തീͭമാനം 
ൈകെōാьʱതായിരിŎം. 

 

44. പണെ˔ͭ˔ȳിനʓസരിƾ ് എΗാȳരം പിഴകщം (fines) വർɳി˔ിōാΚʱ 
താണ്. െപാȯജനാേരാഗńȳിʓം പരിБിതിŎം വൻേതാതിൽ ആഘാതം 
ഏൽ˔ിŎʱ ˛Μȳികൾō് വളെര ഉയർʱ നിരōിͰы പിഴ 
ഈടാേōȗതാണ്.                        (ഖȞിക 2.132, 2.133 & അ˔ൻഡിż് 2.8, 2.9) 

 

നടപടി 

        ശിപാർശ അംഗീകരിƿ. 

 

45.  അനż് 3.1-ൽ െകാǳȳിǸы 29.7.2009െല സ.ഉ.(എംഎസ് )നം.147/2009/ 
തസŇഭവ ഉȳരവിെല നിബʫന ˛കാരം ˛ാേദശിക സർōാͭകൾ വാണിജń, 
സഹകരണ ബാƶകളിൽ നിʲം വാ͢െയǳōണം. ഈ സർōാർ ഉȳരവ് 
˛ാവർȳികമാŎʱതിന് ഇōാരńം സംБാനതല ബാേƵѮ് ക̀ിѳിയിൽ (SLBC) 
ചർƾ െചͪാΚʱതാണ്. നബാർഡ്, േകരള ബാƵ്, ലീഡ് ബാƵ്, എസ്.ബി.ഐ, 
എസ്.എൽ.ബി.സി നിΩയിŎʱ മѳ് ബാƶകൾ എʱിവͭെട ˛തിനിധികൾ 
ഉൾെ˔Ƿ എസ്.എൽ.ബി.സി-͊െട ഒͭ സബ് ക̀ിѳി ͮപികരിōാΚʱതാണ്. 
നഗരകാരń ഡയറŔെറ͊ം പǥായȴ ഡയറŔെറ͊ം ഈ സബ്ക̀ിѳിയിെല  
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űണിതാōളാōാΚʱതാണ്. ടി സബ്ക̀ിѳി ˛ാേദശിക സർōാͭകщെട 
˛തിനിധികщമായി ŉടിōാі നടȳി വാ͒͢ы ഒͭ ചǷŏട് തͪാറാേōȗതാണ്. 
ആവശńെമƵിൽ നിലവിെല ഉȳരവ് േഭദഗതി െചͪാΚʱതാണ്.    (ഖȞിക 3.32)      

                                                                                                                             
നടപടി 

        സബ്ക̀ിѳിയിൽ പǥായȳ് - നഗരകാരń ഡയറŔർമാർō് പകരം തേɮശ 
സŇയംഭരണ വň ്̝ ˛ിൻസി˔ൽ ഡയറŔർ ആയിരിŎം űണിതാവ് എʱ 
േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

 

46. സർōാരിെ˂ അʓവാദേȳാǳ ŉടി മാɈേമ ˛ാേദശിക സർōാͭകൾō് 
വാ͢െയǳōാൻ കഴി͋. വാ͢ നിർേɮശം പരിേശാധിŎʱതിനായി തേɮശ 
സŇയംഭരണ വň˔് െസūǷറി െചയർേപѮണാ͊ം, നബാർഡ്, ലീഡ് ബാƵ്, േകരള 
ബാƵ്, ധനകാരń വň˔്,  ആϲɈണ വň˔് എʱിവ͊െട ˛തിനിധികщം ňǳംബθി 
എżികņǷീവ് ഡയറŔѱം ഉൾെ˔Ƿ ഒͭ സംБാന തല സാേƵതിക ഉപേദശക 
സമിതി ͮപീകരിōണെമʱ് ശിപാർശ െചͫʲ.                         (ഖȞിക 3.33)         
                                          

നടപടി 

        ശിപാർശ നിരസിƿ. 

 

47. വാർഷികാടിБാന വാ͢െയǳōലിെ˂ കാരńȳിൽ, ഒͭ ˛ാേദശിക സർōാർ 
ഭരണസമിതി͊െട കാലാവധിō˕റേȳ്͑ േ˛ാജŔ് കാലയളവ് അധികരിōാൻ 
പാടിΗ എʱ നാലാം സംБാന ധനകാരń ക̀ീഷെ˂ ശിപാർശ ഈ ക̀ീഷൻ 
ആവർȳിŎʲ. നിലവിെല ഭരണസമിതി എǳŎʱ വാ͊͢െട തിരിƾടവ് ബാധńത 
ഭാവി തല̲റ͊െടേമൽ െവ͒ʱത് ഉചിതമΗ.                             (ഖȞിക 3.34)
                   

നടപടി 

        ശിപാർശ നിരസിƿ. 

 

48. േകരള േലാōൽ ഗവൺെമ˂് െഡവല˔്െമ˂്ഫȗ് ͮപീകരിƿെകാȗ് േഭദഗതി 
െചͪെ˔Ƿ േലാōൽ അേതാറിѳീസ് േലാൺസ് ആŔ് ˛ാവർȳികമാōണെമʱ് 
ക̀ീഷൻ ശിപാർശ െച͘. വിഭാവനം െചͪെ˔Ƿേപാെല രȗ് തǷിͰы ഒͭ 
ഭരണസംവിധാനം ആവശńമാണ്. ഉʱത നയ ͮപീകരണ സമിതിയിൽ (High Level 
Policy Body) താെഴ പറ͊ʱ അംഗƹൾ ഉȗാകണം: 

തേɮശസŇയംഭരണവň˕ മʜി െചയർേപѮൺ 

ധനകാരńവň˕  മʜി േകാ െചയർേപѮൺ 

ധനകാരńെസūǷറി അംഗം 
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ആϲɈണ െസūǷറി അംഗം 

കിഫ്ബി സി.ഇ.ഒ  അംഗം     

േകരള ബാƵ് സി.ഇ.ഒ അംഗം 

സംБാനെȳ ലീഡ് ബാƵ്   േമധാവി അംഗം 

നബാർഡിെ˂ സംБാനെȳ  േമധാവി അംഗം 

ഹഡ്േകാ͊െട സംБാനെȳ  േമധാവി അംഗം 

സർōാർ േനാമിേനѳ് െചͫʱ ̳ʲ വിദƖർ 
(കിഫ്ബി ഗേവണിംഗ്   േബാഡിയിͰыവർō്  
̲ൻഗണന നൽകാΚʱതാണ് ) 

അംഗƹൾ 

അǥ് േലാōൽ ഗവൺെമ˂്      
അേസാസിേയഷʓകщെട അധńűൻമാർ          

 ˛േതńക űണിതാōൾ 

തേɮശസŇയംഭരണ വň˕ െസūǷറി െമ̹ർ െസūǷറി 

 

ഉʱത നയͮപീകരണസമിതി തͪാറാŎʱ നയƹщം ആശയƹщം ഉʱത 
˛ഫഷണൽ സŇഭാവ̲ы ആЉി മാേനജ്െമ˂് ക̹നി ˛ാവർȳിക 
മാേōȗതാണ്.  ഈ ആЉി  മാേനജ്െമ˂് ക̹നി͊െട അ̹ȳിെയാʲ 
ശതമാനം ഓഹരി സർōാരിʓം ബാōി െപാȯБാപനƹളായ ഹഡ്േകാ, േകരള 
ബാƵ്, േദശസാൽŊതബാƶകൾ, േθϛ Бാപനƹൾ എʱിവ͒ 
മാകാΚʱതാണ്.                                                      (ഖȞിക 3.36 & 3.37) 

 

നടപടി 

        ശിപാർശ തതŇȳിൽ അംഗീകരിƿ. 

 

49. KLGDF˛ാവർȳികമാŎʱതിന് KURDFC-െയ ഒͭ ആЉി മാേനജ്െമ˂് (Asset 
Management) ക̹നിയായി ˅ന:സംഘടി˔ിōണം. ഈ ക̹നിōാവശńമായ മാർƊ 
നിർേɮശƹൾ കിഫ്ബി നൽേകȗȯമാണ്.                         (ഖȞിക 3.38 & 3.39) 

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 
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50. േലാōൽ ഗവൺെമ˂് േബാȘകൾ ഇറŎʱതിന് സഹായിōȳōതരȳിൽ 
ആѱ ̲നിസി˔ൽ േകാർ˔േറഷʓകщേട͊ം ūഡിѳ് േറѳിംഗ് നടേȳȗതാണ്.  
അതിെ˂      അടിБാനȳിൽ,     ūഡിѳ്  േറѳിംഗ് െമƾെ˔ǳȴʱതിനായി 
ആЉിമാേനജ്െമ˂് ക̹നി͊മായി േചർʱ് കില ഒͭ കർ̀ പɳതി 
തͪാറാōണം.                                                           (ഖȞിക3.42) 

 

നടപടി 

           ശിപാർശ അംഗീകരിƿ. 

 

51. സംБാനെȳ പാരിБിതിക സാഹചരńം കണōിെലǳȳ് ƣീൻ 
േബാȘകൾō് ̲ൻഗണന നൽകാΚʱതാണ്.                (ഖȞിക3.43)                      

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

52. റവനņ േബാȘകൾ ഇറŎവാൻ കഴി͊ʱ ˛ാേദശിക സർōാͭകൾō് 
ഉചിതമായ േ˛ാɎാഹനം നൽേകȗതാണ്. ഇതിനായി തേɮശസŇയംഭരണവň ്̝ 
ഒͭ കാരńപരിപാടി തͪാേറേōȗതാണ്.                       (ഖȞിക 3.44) 

 

നടപടി 

           ശിപാർശ അംഗീകരിƿ. 

 

53. ബാƶകളിൽ നിʲം ̨ തńűമാേയാ േകരള േലാōൽ ഗവൺെമ˂് ഡവല˔്െമ˂് 
ഫȗിൽ നിേʱാ ˛ാേദശിക സർōാͭകൾ എǳŎʱ എΗാȳരം വാ͢കщെട͊ം 
തിരിƾടΚകൾ ഉൾെ˔െട͊ы വിശദാംശƹൾ ˛സിɳ െ˔ǳേȳȗതാണ്. 
സംБാന ഓഡിѳ് വň˔് േമധാവി അȳരം ϵീ̲കൾ വർഷȳിെലാരിōൽ 
˛േതńകമായി ഓഡിѳ് െചേͪȗȯം  വാർഷിക റിേ˔ാർǷിൽ ഒͭ സവിേശഷ 
അധńായമായി ഉൾെōാыിേōȗȯമാണ്.                                  (ഖȞിക3.45)
    

നടപടി 

           ശിപാർശ  അംഗീകരിƿ. 

 

54. േറാഡ് വികസനȳിʓം ˅തിയ േറാഡ് നിർ̀ാണȳിʓം ആവശńമായ ̬മി  
സŇʗം ഇϓ˛കാരം നൽňകയാെണƵിൽ മാɈേമ എǳōാΛ.      (ഖȞിക 4.14)
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നടപടി 

          ശിപാർശ നിരസിƿ.   

 

55. െപാȯകാരńƹൾōായി ̬മി സŇേമധയാ സംഭാവന െചͫʱത് 
ശŝിെ˔ǳȴʱതിനായി ലാ˂് റിലിംഗിെϫ˂് ആŔ് (Land Re-relinquishment Act) 
േഭദഗതി െചͪാΚʱതാണ്. ഇത്, ˛ാേദശിക സർōാͭകൾō് ̬മി 
വിǸനൽňʱതിന് സഹായക˛ദമാňം            (ഖȞിക4.15 &  അ˔ൻഡിż് 2.7.1(1)) 

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

56. വിദńാലയƹൾ, ആΦപɈികൾ, അംഗൻവാടികൾ എʱിവിടƹളിൽ സൗകരńം     
ഏർെ˔ǳȴʱതിʓം വളെരേയെറ കϓ˔ാǳകൾ അʓഭവിŎʱവെര 
സഹായിŎʱതിʓം േവȗി ϱതാരńമായ സംഭാവന സŇീകരിōൽ കാെ̹͠കൾ  
(Donation campaigns) സംഘടി˔ിōാΚʱതാണ്.                             (ഖȞിക4.16) 

 നടപടി 

        ശിപാർശ അംഗീകരിƿ. 

 

57. ˛ാേദശിക സർōാͭകщെട ɪരിതാശŇാസനിധി͊െട േകാർ˔സ് ഓേരാ 
വർഷΚം ˅നർˆരണം (Replenish) െചേͪȗȯം വർɳി˔ിേōȗȯം (Expand) ആണ്.
                                                                                     (ഖȞിക 4.18) 

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

58. സി.എസ്.ആർ ഫȘകൾ നൽňവാൻ കഴി͊ʱ എΗാ Бാപനƹщമായി 
˛ാേദശിക സർōാͭകൾ  ഔേദńാഗിക ചർƾകൾ നടേȳȗȯം, പɳതികщെട  
ഭാഗികേമാ ˆർȩേതാതിേലാ ഉы  ഫȗിംഗിെന സംബʫിƾ ്ഒͭ കർ̀ പɳതി 
തͪാേറേōȗȯമാണ്.                                                             (ഖȞിക 4.19) 

   

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

59. അവിവാഹിതരായ Ўീകൾ ഉൾെ˔െട͊ы അഗതികൾ, ഭവനരഹിതർ, 
ഗൗരവതരമായ ൈവകലń̲ы വńŝികൾ, മാരകേരാഗƹൾ ബാധിƾവർ 
̲തലായവർō് വീǳം വЊΚം നൽňʱതിʓം   വീട്   നിർ̀ിŎʱതിʓം ഉы 



                                                              
 
  

36 | P a g e  
 

സഹായƹൾ പരമാവധി േИാൺസർഷി˔് വഴി ലഭńമാേōȗതാണ്.            
              (ഖȞിക 4.20) 

നടപടി 

        അവിവാഹിതരായ  Ўീകൾ  ഉൾെ˔െട͊ы  അഗതികൾ, ഭവനരഹിതർ, 
ഗൗരവതരമായ ൈവകലń̲ы വńŝികൾ, മാരകേരാഗƹൾ ബാധിƾവർ 
എʱിവെര  സംരűിōാʓы സർōാരിെ˂ ഉȳരവാദിȳം സി.എസ്.ആർ 
േИാൺസർഷി˕കൾō് വിǸ നൽകാൻ കഴിയിΗ. ഈ വിഭാഗƹщെട 
സംരűണΚമായി ബʫെ˔Ƿ നിലവിͰы രീതി ȯടͭʱതാണ്. ആയതിനാൽ 
ശിപാർശ നിരസിƿ. 

 

60. ഭരണസമിതി ചാർǒ് എǳŎേ̹ാൾ തെʱ ˛ാേദശിക സർōാരിൽ 
നിലനിൽŎʱ സാഹചരńം കണōിെലǳȳ്, സŇേമധയാ നൽňʱ സംഭാവനകൾ  
സമാഹരിŎʱത് സംബʫിƾ ് ഒͭ പǥവɎര കർ̀പɳതി 
തͪാേറേōȗതാണ്. ഇതിന് വńാപകമായ ˛ചാരണം നൽേകȗതാണ്. 

                                                                                            (ഖȞിക 4.22) 

നടപടി 

       ˛ാേദശിക സർōാͭകൾ അധികാരേമൽŎേ̹ാൾ തെʱ സŇേമധയാ 
നൽňʱ സംഭാവനകൾ സമാഹരിŎʱത് സംബʫിƾ ് ഒͭ തʜം (strategy) 
െമനേയȗതാണ് എʱ േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

 

61. സŇേമധയാ ഉы സംഭാവനകൾ പരസńമായി ˛ഖńാപിŎʱതിʓേവȗി ഒͭ 
വാർഷികദിനം ആചരിōാΚʱȯം ഇത് ഗാʫിജയʗിദിനം ആയാൽ ŉǳതൽ 
അഭികാമńമായിരിŎക͊ം െചͫം.                                   (ഖȞിക 4.23)               
                      

നടപടി 

         ഗാʫി ജയʗി ദിനം ̲തൽ േകരള˔ിറവി ദിനം വെര ˛ചാരണ പരിപാടികൾ 
(campaign) നടȳാΚʱതാണ് എʱ േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

 

62. സŇേമധയാ ഉы എΗാ സംഭാവനകщം ആദായനിňതി നിയമം, എഫ്.സി. 
ആർ.എ (FCRA), ഇʗńൻ കരാർനിയമം ȯടƹിയ നിയമവńവБകൾō് 
അʓϳതമാňʲ എʱ് ഉറ ്̝ വͭേȳȗതാണ്.       (ഖȞിക 4.24)   
        

നടപടി 

        ശിപാർശ അംഗീകരിƿ. 

    

63.  സŇേമധയാ   ഉы സംഭാവനകщെട എΗാ    വിശദവിവരƹщം   ƣാമസഭ, 
വാർഡ്സഭാ േയാഗƹളിൽ െവളിെ˔ǳേȳȗതാണ്.                   (ഖȞിക 4.25) 
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നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

64. ജിΗാതല ആϲɈണസമിതി്͑ സമർ˔ിŎʱ പɳതികщെട സവിേശഷഘടക 
ƹളിൽ ഒʱായിരിōണം സŇേമധയാ ഉы സംഭാവനകൾ. എΗാ സാ̹ȳിക 
വർഷാവസാനΚം ഇതിെ˂ നിർΣഹണ˅േരാഗതി വിശകലനം െചേͪȗതാണ്. 
                                                                                           (ഖȞിക 4.26) 
നടപടി 

        ശിപാർശ അംഗീകരിƿ. 

 

65. ʔതനമായ െപാȯസംഭാവനകൾ 'കില' േരഖെ˔ǳȳി ϲűിōണം (Document).  
                                                             (ഖȞിക 4.27) 

നടപടി 

        ശിപാർശ അംഗീകരിƿ. 

 

66. െമƾെ˔Ƿ സŇേമധയാ ഉы സംഭാവനകൾ സമാഹരിŎʱ ˛ാേദശിക 
സർōാͭകെള സംБാനസർōാർ ˛േതńകമായി അംഗീകരിേōȗതാണ്. 

                                                                    (ഖȞിക 4.28) 

നടപടി 

        ശിപാർശ  തതŇȳിൽ അംഗീകരിƿ. സŇേമധയാ ഉы സംഭാവനകщെട 
സമാഹരണം മികƾ ˛ാേദശികസർōാͭകൾŎы അവാർഡ് 
നിർȩയിŎʱതിʓы ഒͭ മാനദȞമായി ഉൾെōാыിŎʱതാണ്. 

 

67. സŇേമധയാ ഉы എΗാȳരം സംഭാവനകщം ˛ാേദശിക സർōാരിെ˂ 
െവബ്ൈസѳിൽ ˛ദർശി˔ിേōȗതാണ്.                 (ഖȞിക 4.29) 

 

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

68. ഉʱതനിലവാരം ˅ലർȴʱ ഒͭ സംഘം സŇേമധയാ ഉы സംഭാവനകщെട 
വിനിേയാഗം സംബʫിƾ ് എΗാ വർഷΚം േസാഷńൽ ഓഡിѳ് (Social Audit) 
നടേȳȗȯം അതിെ˂ റിേ˔ാർǷ് പരസńെ˔ǳേȳȗȯമാണ്.       (ഖȞിക 4.30) 
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നടപടി 

          േസാഷńൽ ഓഡിѳ് നടȴʱതിʓы Ƽമതല കിലെയ͊ം േസാഷńൽ 
ഓഡിѳ് െസാൈസѳിെയ͊ം ഏൽ˔ിŎʱതാണ് എʱ േഭദഗതിേയാെട ശിപാർശ 
അംഗീകരിƿ. 

 

69. ˛ാേദശിക സർōാͭകщമായി ബʫെ˔Ƿ   െപാȯ - സŇകാരń പƵാളിȳ 
േȳാെട͊ы (PPP) േ˛ാജŕകെള സഹായിŎʱതിʓ േവȗി സാേƵതിക 
സഹായക ഏജൻസികെള (Technical Support Agencies) കെȗȳാΚʱതാണ്. 
                                                                     (ഖȞിക 5.13 & 5.14) 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

70. െപാȯ - സŇകാരń പƵാളിȳ (PPP) േ˛ാജŕകൾ ഏെѳǳŎവാൻ ഉേɮശിŎʱ 
˛ാേദശിക സർōാͭകൾō് പരിശീലനം നൽňʱതിനായി ഒͭ ˛േതńക 
ക˔ാസിѳി ബിൽഡിംഗ് പരിപാടി (Special Capacity Building Programme) കില 
ͮപകൽ˔ന െചേͪȗതാണ്.                                              (ഖȞിക 5.15) 

 

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

71. ഒͭ െപാȯ അറിയി˔് നൽകിെōാȗ് െപാȯ - സŇകാരń പƵാളിȳ േ˛ാജŕകൾ 
ഏെѳǳōാൻ താത്പരń̲ы ˛ാേദശിക സർōാͭകщെട സ̀തപɈം 
തേɮശസŇയംഭരണ വň˔് േശഖരിേōȗȯം ഈ വിഷയȳിͰы ˛ാേദശിക 
സർōാͭകщെട ˛തികരണം സാേƵതിക സഹായക ഏജൻസികെള 
അറിയിേōȗȯമാണ്.                                                               (ഖȞിക 5.16) 

 

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

72. ജിΗാ ആϲɈണസമിതിയിൽ താെഴ പറ͊ʱവെര ഉൾെōാыിƿ െകാȗ് 
പി.പി.പി െസΘകൾ ͮപീകരിേōȗതാണ്: 

(1)  െഡപņǷി െഡവല˔്െമ˂് ക̀ീഷണർ (ബാധകെമƵിൽ) 
(2)  ജിΗാ ˞ാനിംഗ് ഓഫീസർ 
(3)  ജിΗാ ടൗൺ ˞ാനിംഗ്  ഓഫീസർ 
(4)  നഗരകാരńേമഖല േജായിൻറ് ഡയറŔർ 
(5)  പǥായȳ് െഡപņǷി ഡയറŔർ 
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(6)  തേɮശസŇയംഭരണ വň˔് എżികņǷീവ് എൻജിനീയർ 
(7)  േവാള˂റി ˛ഫഷണͰകൾ - ňറǰപűം ̳ʲേപർ     

                         (ഖȞിക 5.17) 

നടപടി 

            ശിപാർശ തതŇȳിൽ അംഗീകരിƿ. 

 

73. താെഴ പറ͊ʱ അംഗƹെള ഉൾെōാыിƿെകാȗ് സംБാനതലȳിൽ ഒͭ 
എംപേവർഡ് ക̀ിѳി ͮപീകരിേōȗതാണ്: 

i തേɮശസŇയംഭരണ വň˔് െസūǷറി െചയർേപѮൺ 

ii ധനകാരń വň˔് ˛തിനിധി അംഗം 

iii ആϲɈണ വň˔്  ˛തിനിധി അംഗം 

iv നിയമവň˔്  ˛തിനിധി അംഗം 

v ചീഫ് ടൗൺ പ്ളാനർ അംഗം 

vi നഗരകാരń ഡയറŔർ അംഗം 

vii പǥായȳ് ഡയറŔർ അംഗം 

viii കിഫ്ബി െഡപņǷി സി.ഇ.ഒ അംഗം 

ix േകാഴിേōാട് ഐ.ഐ.എം െ˂ ˛തിനിധി അംഗം 

x പാലōാട് ഐ.ഐ.ѳി അംഗം 

xi ഹഡ്േകാ͊െട റീജിയണൽ ഡയറŔർ അംഗം 

xii നബാർഡിെ˂ എ.ജി.എം റാƵിൽ ňറയാȳ ഒͭ 
Бിരം ˛തിനിധി 

അംഗം 

xiii സർōാർ നാമനിർേɮശം െചͫʱ രȗ് വിദƖർ അംഗം 

  

ക̀ിѳി͊െട കർȳവńƹൾ ഖȞിക 5.19 ൽ ˛തിപാദിƾിǸȗ്.   

                             (ഖȞിക 5.18 & 5.19) 

നടപടി 

       പǥായȳ്- നഗരകാരń ഡയറŔർമാർō് പകരം തേɮശ സŇയംഭരണ വň˔് 
˛ിൻസി˔ൽ ഡയറŔѱം പാലōാട് ഐ.ഐ.ടി -്͑ പകരം േകരള സാേƵതിക 
സർവകലാശാല ˛തിനിധി͊ം, ūമ ന̹ർ (xiii) ˛കാര̲ы വിദഗ്ധͭെട എȩം 
̳ʱായി ഉയർേȳȗȯം, സഹകരണം, Ŋഷി, പǷിക ജാതി/പǷിക വർƊം എʱീ 
വň˕കщെട ഓേരാ അംഗƹെള   ŉടി ഉൾെ˔ǳേȳȗȯമാണ് എʱ 
േഭദഗതിേയാെട ശിപാർശ അംഗീകരിƿ. 

  

74. േ˛ാജŔ് ȯക͊െട 1%  ̲തൽ 5%  വെര͊ы ȯകേയാ േ˛ാജŔ് ȯകേയ͊ം 
˛യȿേȳ͊ം അടിБാനെ˔ǳȳി ഒͭ നിΩിത ȯകേയാ സżസ് ഫീസായി 
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(success fee) നിΩയിōാΚʱȯം ˛Њത ȯകയിൽ നിʲം സാേƵതിക സഹായക 
ഏജൻസി ്͑/പɳതി ഉപേദശകർō് ˛തിഫലം നൽകാΚʱȯമാണ്.    
                             (ഖȞിക 5.20) 

നടപടി 

          ശിപാർശ അംഗീകരിƿ. 

 

75. നിർ̀ാണ˛Μȳികщെട Ɔണേമʸ ഉൾ˔െട͊ы ബിഡ് (Bid) വńവБ 
കщമായി ബʫെ˔Ƿ് ബിȂർമാͭെട ˛കടനം നിരീűിŎʱതിʓы Ƽമതല 
˛ശЉമായ എൻജിനീയറിംഗ് േകാേളǎകൾ, മാേനജ്െമ˂് Бാപനƹൾ ȯടƹിയ 
സŇതʜ Бാപനƹെള ഏൽ˔ിōാΚʱതാണ്.                           (ഖȞിക 5.21)                                                                                            

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

76. േ˛ാജŕകщെട ˅േരാഗതി ȯടōം ̲തൽ തെʱ തേɮശസŇയംഭരണവň ്̝ 
നിരീűിേōȗതാണ്.                                                              (ഖȞിക 5.22) 

 

നടപടി 

         ശിപാർശ അംഗീകരിƿ. 

 

77. െകǷിട നിňതി (Building Tax) ഒͭ ̨ ാേദശിക സർōാർ നിňതി ആōാΚʱതാണ്.
                                                                                      (ഖȞിക 6.6) 

 

നടപടി 

      ഇേതതരȳിͰы ശിപാർശ (ആറാം സംБാന ധനകാരń ക̀ീഷെ˂ 
ഒʱാമെȳ റിേ˔ാർǷിെല 14-ാം ന̹ർ ശിപാർശ) സർōാർ  ഇതിനകം 
നിരസിƾിǸыതാണ്. ആകയാൽ,  ഈ  ശിപാർശ͊ം നിരസിƿ. 

 

78. ജനസംഖń͒ം ˛തിശീർഷ തനത് വͭമാനȳിൽ നിʲы വńതിയാനȳിʓം 
ȯലń െവയിേѳജ് നൽകിെōാȘы ഒͭ ϲɈവാകńȳിെ˂ അടിБാനȳിൽ 
െപാȯ ആവശń ഫȗ് വിതരണം നടȳണെമʱ് ക̀ീഷൻ ശിപാർശ െച͗ിǸȗ്.  
ഇതിെ˂ വിശദാംശƹൾ അ˔ൻഡിż് 6.2 ൽ െകാǳȳിǸȗ്.       (ഖȞിക6.12) 
                                                                     

 

 



                                                              
 
  

41 | P a g e  
 

നടപടി 

        ജിΗാ പǥായȴകൾŎം േ̨ാō് പǥായȴകൾŎം  ̲ൻവർഷേȳōാൾ 
12% വർɳനവ് നൽകി͊ം േശഷിŎʱ ȯക ജനസംഖń͊െട അടിБാനȳിൽ 
മാɈം വിേΗജ് പǥായȴകൾ, ̲നിസി˔ാലിѳികൾ, ̲നിസി˔ൽ 
േകാർ˔േറഷʓകൾ എʱിവ്͑ വിതരണം നടȴʱ നിലവിെല രീതി ȯടͭʱതാണ് 
എʱ് ആറാം സംБാന ധനകാരń ക̀ീഷെ˂ ഒʱാമെȳ റിേ˔ാർǷിെല 28-ാം 
ന̹ർ ശിപാർശയിൻേമൽ  സർōാർ ഇതിനകം  തെʱ തീͭമാനം എǳȳിǸȗ്.  
ശബരിമല്͑ ƼѴ̲ы എͭേമലി, ചിѳാർ, റാʱി-െപͭനാട്, വടേξരിōര, 
സീതേȳാട്, നാറാണ̳ഴി എʱീ ആറ് ƣാമപǥായȴകൾō് 15 ലűം ͮപ 
വീതΚം Ɔͭവാ͋ർ ̲നിസി˔ാലിѳി ്͑ 25 ലűം ͮപ͊ം െИഷńൽ ƣാ˂ായി െപാȯ 
ആവശń ഫȗിെ˂ െമാȳം വിഹിതȳിൽ നിʲം നൽňʱതായിരിŎം. 

 

79. "ൈമനസ് വിേΗജ് പǥായȴകൾ" (Minus Village Panchayats) ഒഴിവാŎʱ 
തിനായി െപാȯ ആവശńഫȗിെ˂ കാരńȳിൽ പരിόരിƾ ഒͭ ϲɈവാകńം 
നിർേɮശിŎʲ. വിേΗജ് പǥായȴകൾ, ̲നിസി˔ാലിѳികൾ, ̲നിസി˔ൽ 
േകാർ˔േറഷʓകൾ  എʱിവ്͑ 2022-23 ̲തൽ ഇത് നട˔ിലാōാΚʱതാണ്. 

                                                                                            (ഖȞിക 6.14) 

നടപടി 

         െപാȯ ആവശń ഫȗിെല വിേΗജ്  പǥായȴകൾō് ലഭńമായ 
വിഹിതȳിൽ നിʱ് പȴേകാടി ͮപ͊ം ̲നിസി˔ാലിѳികൾō് ലഭńമായ 
വിഹിതȳിൽ നിʱ് അǦേകാടി ͮപ͊ം വിടΚ നികȳൽ ഫȗ് (Gap Fund) 
ഇനȳിൽ വകയിͭȳാΚʱതാണ്. വിടΚ കണōാŎʱതിന് ക̀ീഷൻ ശിപാർശ 
െച͗ിǸы സ̽ദായം അംഗീകരിƿ. 

 

80. ആറാം സംБാന ധനകാരń ക̀ീഷെ˂ ഒʱാമെȳ റിേ˔ാർǷിെല ശിപാർശ 
കളിേʸͰы നടപടി റിേ˔ാർǷിെല വńവБകൾ പാലിŎʱതിനായി, 2022-23 
കാലയളΚ ̲തൽ ˛ാേദശിക സർōാͭകൾŎы ധനവിനńാസȳിെ˂ 
ϲɈവാകńƹщം ഓേരാ ˛ാേദശിക സർōാരിെ˂͊ം വിഹിതΚം ക̀ീഷൻ 
ശിപാർശ െച͗ിǸȗ്.                                   (ഖȞിക 6.17) 

 

നടപടി 

      ശിപാർശ അംഗീകരിƿ. െഹൽȳ് ƣാ˂് വികസന ഫȗിെ˂ ഭാഗമായിǷ്  
ഉൾെ˔ǳȴʱതാണ്. െഹൽȳ് ƣാ˂് ˛ാേദശിക ആവശńƹൾōാ͊ы ˛േതńക 
ആവശń ഫȗായതിനാൽ െപാȯ വിഭാഗം ഫȗിൽ വിതരണം െചͪാെത 
ഉൾെ˔ǳȳി അർഹരായ ˛ാേദശിക സർōാͭകൾō്  അʓവദിŎʱതാണ്. 

 

81. 15-ാം ധനകാരń ക̀ീഷൻ ശിപാർശ െച͗ിǸы െഹൽȳ് ƣാ˃മായി 
ബʫെ˔Ƿ് ̨ ാേദശിക സർōാͭകൾŎы ഒͭ പɳതിശാЎം ക̀ീഷൻ ശിപാർശ 
െച͗ിǸȗ്.                                                                     (ഖȞിക 6.20 & 6.21) 
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നടപടി 

    െഹൽȳ് ƣാൻѱമായി ബʫെ˔Ƿ് സംБാന തലȳിͰം ജിΗാ തലȳിͰം 
ക̀ിѳികൾ ഇേ˔ാൾ തെʱ നിലവിͰȗ്. കാലാകാലƹളിൽ േകʨസർōാർ 
˅റെ˔ǳവിŎʱ െപാȯമാർഗ നിർേɮശƹൾōʓസരിƾ ് ഈ ക̀ിѳികൾō് 
˛വർȳിേōȗȯȗ്. ടി സംБാനതല ജിΗാതല ക̀ിѳികളിൽ വിവിധതǸകളിͰം 
തലƹളിͰ̲ы ˛ാേദശിക സർōാͭകщെട͊ം തേɮശ സŇയംഭരണ വň˔ിെ˂͊ം 
˛തിനിധികщ̲ȗ്. സംБാനതല ക̀ിѳിയിൽ ̲നിസി˔ൽ േകാർ˔േറഷൻ, 
̲നിസി˔ാലിѳി, ജിΗ-േ̨ാō്-ƣാമപǥായȳ് തല ˛തിനിധികщം ഉȗ്. ആേരാഗń 
വň˔് ˛ിൻസി˔ൽ െസūǷറിയാണ് ഈ സമിതി͊െട കൺവീനർ. ജിΗാതല 
ക̀ിѳി͊െട കൺവീനർ ആേരാഗń വň˔് ഡി.ഏം.ഒ ആണ്. ഈ ക̀ിѳിയിൽ 
̳നിസി˔ാലിѳി͊െട͊ം എΗാതലȳിͰы ƣാമീണ ̨ ാേദശിക സർōാͭകщെട͊ം 
˛തിനിധികщം ഉȗ്. ŉടാെത, ജിΗാതല ക̀ിѳി ജിΗ ആϲɈണ സമിതി͊െട (DPC) 
ഒͭ ഉപസമിതി ŉടിയാണ്. അƹെന, പതിനǥാം ധനകാരń ക̀ീഷൻ അവാർഡ് 
˛കാര̲ы െഹൽȳ് ƣാ˂് നിരീűിŎʱതിʓы വിവിധ സമിതികളിൽ 
˛ാേദശിക സർōാͭകൾō് ˅റേമ തേɮശ സŇയംഭരണം, ആേരാഗń ňǳംബേűമം 
എʱീ വň˕കщെട͊ം മതിയായ ˛ാതിനിധńം ഉറ˔് വͭȳിയിǸȗ്. ഈ 
സാഹചരńȳിൽ  ശിപാർശ നിരസിƿ. 
 

 

  

 

  

 

 

  

 

  

 

 


